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O R D E R 

17.07.2018─  This appeal has been filed by the Corporate Debtor M/s 

Mahaan Proteins Ltd. through the suspended ‘Board of Directors’.  In view 

of the decision passed by Hon’ble Supreme Court in “Innoventive 

Industries Ltd. Vs. ICICI Bank and Ors. (Civil Appeal Nos. 8337-8338 

of 2017)”. The appeal by the Corporate Debtor through the suspended 

Board of Directors is not maintainable.  Apart from the aforesaid fact we find 

that corporate insolvency resolution process was started on 27th June 2017 

and now more than 365 days have passed i.e. much more than 270 days 

and the Committee of Creditors in absence of a viable Resolution Plan 

recommended for liquidation.  Therefore, on merit also no case is made out 

by the appellant. 

 The appeal is accordingly dismissed.    
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